
 

 

 

      CR 52 of 2021 
18.06.2022 

 
Complainant is absent with step vide petition 
No.1753/2022 showing cause that due to flood 
situation she could not appear today. Petition is 
allowed after considering the ground shown.  
 
Today is fixed for order.  
 

I have gone through the complaint petition, the 
statement of the complainant recorded under section 
200 of Cr.PC as well as the statements of the 
witnesses recorded under section 202 of Cr.PC. I have 
heard Learned Counsel for the complainant.  
 
The brief fact of the case is that complainant Puja 
Yadav was married to accused Akhil Dutta on 
29.04.2018 and thereafter both parties resided 
together as husband and wife. After five months of 
their marriage the accused demanded the complainant 
to bring money from her parental house. At that time 
the complainant was a student pursuing her L.L.B. and 
she was also carrying her pregnancy. The torture upon 
the complainant increased to such an extent that she 
was forced to leave her matrimonial house. On 
18.06.2019 she gave birth to a female child and since 
then she is residing at her parental house. The 
complainant even helped the accused in getting a loan 
from Bandhan Bank amounting to Rs.30,000/- (Rupees 
Thirty Thousand Only) and from Annapurna Finance 
Pvt. Ltd. an amount of Rs.50,000/- (Rupees Fifty 
Thousand Only). All the stridhan articles given to the 
complainant are lying at her matrimonial house. On 
05.08.2021 the parents of the complainant visited her 
matrimonial house to bring back the stridhan articles 
but the accused scolded them using obscene words 
and language and they had to return back. The 
complainant is in need of her articles for which she 
has filed the present case.  
 
 
 



 

 

 

 
 
After going through the materials available in the case 
record it appears to me that a prima facie case is 
made out against the accused under section 406 of 
Indian Penal Code. Accordingly, cognizance is taken 
against the accused  under section 406 of Indian Penal 
Code.  
 
Issue summons to the accused.  
 
Complainant to take steps forthwith.  
 
Fixing: 27.07.2022 for appearance and report.  
  

 

 


